-
Il THE CENTR

' AT. RYDERABAD

RAL ADMINISTRATIVE TRIBUNAL :HYDERABAD SENCH

J

E
|

|
Fetitipnar

AR, S%ﬁ:%nnan §§?§l

\';&deﬁkthm e van -

Yersus

2

IMM~.&1W_J{UMQQ_L___MOQWQ ' 'gigl,m_;_wﬁssgandent .

mﬁll¥+l!£2;ilkaxﬁ¥m_ . : :__wm ___PAdvocate for
: ' . : . the Respondent

(s)

CORAM;

THE HCRTBLE MR, T. C HANDRASEHAARS REDDY

TH

vt

HONTBLE MR,

Y. Jhether Reporters of local papers may
be allowsd to sse the jucgment?

Y

« 7o be referrsd to the Reparters or nat?

3. Whether their Lorrships . uish to see
~ the fair copy of the Judgment?

4. unether it nseds L0 02 girculaied to
piner denches of ths Tribunal?

5. Remerks of ‘Vice-Zhairman an Tolumns
"~ 1,2,4 (to be submitied tz Hon"hils
" Vice~Chairman whare ha is not on
the Bench,) - - :

svl/

) L'Mﬁo i .D‘E\a Df‘ DEC;‘iSj._Qﬂi %I‘IQ$ »
.- . \ J
|
]
5|

|

|
_Advacate !for

-~ the Pz itioner

()




IN THE CENTRAL ADMINISTRATIVE

]

TRIBUNAL : HYDERABAD BENDH

AT HYDERABAD

Q.ANO,12/93

BETWEEN :
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Date of Oxder: 8,1,1993,

.« Applicant,

1, The Telecom District Manager,

Kurnool, Kurnool District,

2. The Chief General Manager;

Telecom, A,P.Telecom Circle,

Abids, Hyderebad,

1

3, The Director General of Telecom,

New Delhi.,

Counsel for the dpplicant

Counsel for the Respondents
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Order of the Single Member Bench delivered by

Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl, ).

This is an application filed under Section 19 of
the Administrative Tribunéls act, 1985 to direct:the
respondents to declare that the applicant is entitled to
get the daily allowance for the period of training obtained
outside the headquarters and pass such other%rﬂef or orders

as may deem fit and proper in the circumstinces of the

case,

The facts giving rise to this 0,A. in brief are

as follows -

2,
in Napdyal Telecom Sub-Division of Kurncol Distri@t in
Andhra Pradesh, The applicant was deputed to unde?go
training in RTTC Secunderabad from 11,3.1991 to 5;4.1991
as per the orders of the lst respondent dated 26.2;1991.

On completion of it, the applicant was again direcﬁed to
undexgo training in RTT, Vivekanandapur, Lucknow,fffom
7.4.1991 to 22,11,1991 as per the orders the Principal,
RTTC, Secunderabad dated 5,4,1991, The reSpdﬁdents have
paid only Travelling Allowance to the applicant for perfor-
ming journey to Secunderabad and Lucknow where the :
applicant uncerwent the said training. The applicant

was not paid Daily Allowance during the period of t?aining.
The applicant himself had borne all the expenses at’

Secunderabad and Lucknow during the period of training,

The applicant had filed this O.A, for the relief as already

indicated above,

3. Today we have heard Mr,Krishna Devan, Advocate

for the applicant ahd Mr,N.R.Devraj, Standing Counsél for

b ( fvh—_?ra : " ee3

the respondents,

| SR

The applicant was working as Transmission Assistant
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4, Mr .N.R.Devraj, Standing Counsel for the

vehemently contended that the applicant is not eﬁtitled to

daily allowance for the period of training as per the

Director-General's letter dt, 17,.,8,1987.

1
i
—

- I
5. Admittedly the applicant had geme to undergo the
said training in pursuence of the proceedings da?ed 26,2,1991
and 5,4,1991, The fact that the applicant hereiﬁ had

completed training at Secunderabad and Lucknhow iﬂ pursuance

of the said orderS_of the respondents is not in ¢

in this 0.A, Admittedly while undergoing the said training

the applicant should have spent some amount towards
boarding and lodging;charges. For all purposes it has got

to be taken that the applicant was "outside the &eadquarters
on official duty while undergoing the said traihi!ng".

|
as the applicant had been on official duty outside the

headquarters it will be fit and proper to direct ithe respone-

dents to pay the applicant the D,A, to which he is entitled

respondents

ispute

So

in accordance with the ruleS;; No doubt the contention of
L :

Mr,N.k.Devraj is that the said D.A, cannot be paih to

the applicant in view of the letter d4t,17,8.1987

. |
by the Director-General. But no credence can be biven

i ssued

to the said letter as already pointed out as it must be

taken for all purpoggs that the applicant was on |"c:uty“

o

Pend

during the said 1:r:flini_r;1gl,l So, he has got to be paid the

D.A. as already pointed out in accordance with the rules,

6. Apart from what we have stated above the

CA\ N\\QW\,

to the higher post of Assistant Superintendent ofETelegraph,

Traffic and the respondentsi@re directed to draw

disburse the said amounts to the applicants in thos 0.As for
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|
the said period of training. The facts of this|0.A. and

A

i

be fne — ;
the facts %? the O.As,aﬁh%he Ernakulam Bench are}identical
and same, So, it will be reasonable to allow th? applicant
|
the D.A, that he is entitled in accordance with rules and

: I
regulations, for the period of training he had undergone,

7. HenCe, we direct the respondents to reimburse

the applicant the daily alldwance for which he is entitled

in accordance with the rules for the period of training

Rl it il

from 11,3,1991 to 5.4.1991 and 7.4.1991 +to 22,11,1991 he

underwent at Secunderabad and Lucknow, If any payments

had already been made, the same shall be deducted from
out of the amount that is payable to him in pursuance |
of this order of this Tribunal, This order shall be
implemented within three months from the date of 1

communication of the same, 1

8. With the above directions, the 0,A, is allowed

accordingly, leaving the parties to bear their own costs,

T (hamdangeitbns %

S (T ,CHANDRASEKHARA REDDY)
: Member (Judl, )

l

> it

Dated, 8th January, 199371

(Dictated in Open Jourt)

Copy to:-

1., The Telecom District Manager, Kurnool, Kurnool District.

2. The Chief General Manager, Telecom, A.P.Telecom Circle,
Abids, Hyderabad,

3, The Director General of Telecom, New Delhi.
4. One copy to Sri. Krishna bevan, advocate, TAT, Hyd,
5. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd,
6. One spars copy.
Rsm/-
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